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PUBLIC SECTOR   INDUSTRIES IN WEST 
BENGAL 

1156.    SHRI      PRANAB      KUMAR 
MOKHERJEE : SHRI KALYAN 
ROY : 

Will the PRIME MINISTER be pleased to 
state : 

(a) whether there is any proposal under the 
consideration of the Central Government to set 
up new industries in the Public sector in West 
Bengal; 

(b) if so, what are the details thereof; and 
(c) if the answer to part (a) above be in the 

negative, what are the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI ): (a) and (b) A number of continuing 
industrial schemes in the Central Sector in 
West Bengal is included in the Draft Fourth 
Five Year Plan. The details of these   schemes   
are given   below: 

Outlay 
proposed 

Name of the Scheme Location      in the 
Draft 
Fourth 
Plan 

(Rs.      in 
lakhs) 

1. Expansion      of   Durgapur        421 • 00 
Durgapur Steel 

Plant. 
2. Alloy Tool    and Durgapur        211 • 00 

Stainless Steel 
Plant (Expan-
sion) . 

3. Mining   and   Al-   Durgapur       249-00 
lied Machinery 
Corporation 
(Expansion). 

4. Hindustan Cables Ltd. : 
(i) Expansion   of    Rupnarain-   301-63 

dry core cables, pur. 
(ii) Manufacture Do. 138-00 

of aluminium 
sheathed cables, 

(iii) Manufacture of   Do. 161-47 
Copper    Ply 
Cables. (iv) Casual Cab-      Rupnarain-        

4-15 
les, Type 174. pur 

f Transferred from the 8th December, 19,69. 

The establishment of a Fertilizer Factory at 
Haldia for the production of nitro-geneous 
fertilizers is under the consideration   of the 
Central      Government. 

(c) Does not arise. 

CALLING     ATTENTION   TO    A 
MATTER OF   URGENT PUBLIC 

IMPORTANCE 
REPORTED    ROBBERY IN    A BRANCH   OF THE 

STATE BANK OF IND:A IN   CALCUTTA 
MR. CHAIRMAN : Mr.   Kalyan Roy. 
SHRI A. P. CHATTERJEE (West Bengal) : 

Sir, I rise on a point of order on the question 
itself, the question of calling the attention of the 
Minister of Finance to the reported looting of 
over . Rs. 4.6 lakhs, etc. The Calling Attention 
is no doubt admitted under Rule 180 of the 
Rules of Procedure. But Rule 180 has to be read 
with Rule 47(1). And Rule 47(1) specifically 
lays down—may I read Rule 47(1) ?— 
"... .a question may be asked for the purpose of 
obtaining information on a matter of public 
importance within the special cognizance of 
the Minister to whom i t is addressed." I am 
emphasising the words ".. .within the special 
cognizance of the Minister to whom it is 
addressed." It should be within the special 
cognizance of the Minister to whom it is 
addressed. I am asking on this particular point 
whether the reported looting is within the 
special cognizance of the Minister of Finance. 
Is it a fact now that looting has become a part 
of the portfolio of the Finance Minister ? If so, 
we shall hear him. If not, why is a question of 
looting being put to the Finance Minister and 
why has this question been allowed, why has 
this Calling-Attention been allowed in this 
form ? That is my specific point of order. 
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at random. Some of them climbed the cash 
counter and held the guard and the other 
employees at gun point and removed three 
locked boxes containing cash from the cash 
department enclosure. Another person entered 
the clerical section and carried away the box 
containing shares and securities. The total cash 
lost amounted to Rs. 4,62,218.65. 

One bank guard, Shri Toran Bahadur was 
killed and another guard along with four other 
employees sustained injuries. Two guns of the 
bank guards were taken away by the raiders. 

One guard and another employee of the 
injured are under medical treatment in a 
hospital. Others were discharged after 
medical first aid. The hospitalised employees 
are stated to be progressing satisfactorily. 

While this operation was being conducted 
in the Bank premises, the remaining members 
of the gang outside exploded hand grenades 
and opened fire from their guns to scare away 
passersby. Thereafter the entire gang escaped 
in the vehicles in which they had come, under 
cover of gun fire. The entire operation lasted 
about 5   minutes. 

The lorry and the station wagon in which 
the dacoits came were later found abandoned 
at two places near the bank and two bundles of 
notes amounting to about Rs. 20,000 in all and 
some securities were recovered. 

The State Bank has lodged the firs1 

information report with the Police and has 
arranged for round the clock police pickets in 
the Branch premises. One person has been 
arrested in connection with the dacoity and 
several other persons are being interrogated. 
Investigation of the case which has been taken 
up by the Detective Department of the Calcutta 
Police is proceeding. 

SHRI KALYAN ROY: Sir, I rise to ask a 
question with a bit of fear and apprehension 
because I know there are some sections in the 
House who want to utilize every opportunity 
to vilify, to slander, to malign, the Government 
of West Bengal. Unfortunately looking at the 
dacoities and killings taking place there it has 
to be admitted that all is not well in the State 
of West Bengal. . . 

(Interruptions) 
SHRI   A.   P.      CHATTERJEE:    Sir, I 

rise on a point of order . .. 

MR. CHAIRMAN :   All   right. I    do  , not 
want ... 

SHRI       BANKA     BEHARY     DAS 
(Orissa):    Sir,   I   want io say something on 
this point. 

MR. CHAIRMAN : No, no. Let me answer 
on this )oint of order. Then I will hear you   . . 

W 11, I have very carefully 
considered all tlie provisions of ihe law relating 
co this mitter and I have rightly admitted this 
Calling-Attention matter. I overrule   this po nt. 

SHRI A. P. CHATTERJEE: Does looting 
also com: within the purview of t he Finance 
Min stry ? 

MR. CHAIRMAN : Rule 47 does not apply 
here. Now Mr.  Kalyan Roy. 

SHRI KALYAN ROY (West Bengal) : Sir, I 
beg to call the attention of ihe Minister of 
Finance to the reported looting of over Rs. 4  6 
lakhs in cash and some security papers from a 
branch of the State Bank of India il Central 
Calcutta in a raid by an arme 1 gang on 
December 12, 1969. 

THE MINISTER OF STATE IN THE 
MINISTRY OI FINANCE (SHRI P.C. 
SETHI): Mr. C lairman, Sir, with your 
permission I would like to state the facts as 
ascertained fr< m the State Government and 
the State Bank of India on the robbery which 
took place at the Russel Street Branch of the 
State Bank of India in Calcutta on   i2>h  
December,   1969. 

A gang of io to 12 persons arrived in Vee 
vehicles, including a lorry and a station wagon 
at the Branch at about 9.50 a.m. on 12-12-
1969. As soon as the cash and securities etc. 
were taken out from the strong room and the 
strong room was closed, 7 or 8 persons entered 
the branch premises   and fired   several rounds
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MR. CHAIRMAN : Yes,  what is  your 
point of order ? 

SHRI   A.  P.      CHATTERJEE:      Mr. 
Kalyan Roy belonging to the   Communist 
Party   of India .........    {Interruptions) ......... is 
a partner in the Government of West Bengal. 
His party is a partner in the Uni ted Front 
Government of West Bengal. Sir, is he in 
order belonging to that party which is a partner 
in the United Front in raising this question that 
all is not well in  the State of West Bengal ? 

(Interruptions) 
SHRI BHUPESH GUPTA (West 

Bengal) : Sir, his point of order is not a very 
valid one. 

MR. CHAIRMAN : I do not want your 
assistance please. 

SHRI   BHUPESH   GUPTA:   I      tell 
you,  Sir,. . . 

MR. CHAIRMAN : No, no. I do not want   
your   assistance.   Please   sit   down. 

SHRI BHUPESH GUPTA : Sir, please 
listen to me. AU is not well with me even. I 
am suffering from asthma ... 

MR. CHAIRMAN: Please sit down, please 
sit down. I say there is nothing in   this point 
of order. 

SHRI KALYAN ROY : There is no point 
of order. 

SHRI BHUPESH GUPTA: All is not Well 
with   everybody here. 

SHRI A. P. CHATTERJEE: How is it that 
there is nothing in this point of order ? 

MR. CHAIRMAN : Please do not interrupt. 
SHRI RAJNARAIN : All is not well. 
SHRI BHUPESH GUPTA: Is all well with 

you, Mr. Chairman, Sir? Please tell us whether 
all is well with you. No,. .. 

MR. CHAIRMAN : Please sit down. 

SHRI BHUPESH GUPTA: Therefore, how 
can all be well with any State in India? 

SHRI KALYAN ROY : I repeat all is not 
well with the State of West Bengal. I can only 
remind Mr. Chatterjee in the words of 
Shakespeare  ... 

[Interruptions) 

MR. CHAIRMAN : No   interruptions, 
please. Mr. Roy, come to your question. 

SHRI KALYAN ROY : Sir, in view of the 
fact that there have been four costly dacoities 
in Calcutta, two involving banks, and there has 
been a looting of nearly Rs. 12 lakhs, I want to 
know whether the Agent of the particular State 
Bank approached the Police Commissioner for 
protection. That is number one. Number two. 
What particular cooperation did he ask for? Is 
he also aware that in the name of crushing the 
dacoits the Calcutta police in collusion with 
certain elements murdered a revolutionary, 
whose post-mortem report was not placed 
before the public although demanded by a 
section of the United Front? Did he also make 
enquiries about the number of unlicensed fire-
arms which have been used in Calcutta and in 
the colliery belt because, Sir, in Calcutta four 
colliery workers were shot and they are still in 
hospital  ? 

SHRI A. P. CHATTERJEE : May 
rise once again ? The question is the 
reported loot of Rs. 4.6 lakhs of the State 
Bank of India. It is directed to the Finance 
Ministry. Now is the reference to the murder 
of a      *        * who is    called a revo- 
lutionary relevant here ? Sir, we are dealing 
with this particular question of looting of Rs. 
4.6 lakhs. Then why should this question arise? 

SHRI BHUPESH GUPTA : Sir, a point of 
order. Now Hena Ganguli was murdered. He 
was a CPI member who suffered from asthma 
and Jawaharlal Nehru along with Mr. Dutt saw 
him. I negotiated for his release when the party 
was united on behalf of the Communist Party. 
Now, Sir, it is unfair that Hena Ganguli's 
political part is completely ignored. He took 
part in the Quit India Movement. There is no 
conviction against him. The Police suspect that 
he is * * * Are you to say that Hena Ganguli is 
* * * ? 

SHRI A. P. CHATTERJEE: Mr. Chairman, 
Sir, I know that he is the Chairman of the 
Party of Mr. Dange, whose letters to the 
British Government I   did not refer to. 

SHRI BHUPESH GUPTA: I am not 
concerned with that. I want to know, Sir, 
whether it is good to call Hena Ganguli    *    
*    * 

*Expunged as ordered by the Chair. 
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SHRI A. P. CHATTERJEE: Mr. Chairman, 
I   woul<   like to tell you. . . 

MR. CHAIRMA Nf : Sit down. Why don't 
you sit down   ' 

SHRI BHUPESH GUPTA: It is not my 
intent ion to er ter into a controversy. All that 
I submit io you is, please do not call a man a * 
* * when he has not been convicted of * * * 
Do not call a man * * * like that. You may 
have other grievances against him- Let the 
West Bengal Go-ernment do whatever they 
like. But the West Bengal Government did not 
say tha t he has been convicted of    *    *    * 
My f eling is . . . 

MR. CHAIRMA M : Please sit down, Mr.   
Bhupesh Gupt 1. 

SHRI BHUPEiH GUPTA : Your Police 
Commissione; is acting as a political man. 
You call anybody *        *        * 

SHRI A. P. CHATTERJEE : Of course, I   
would not call   anybody *    *    * but... 

SHRI BHUPESH GUPTA: All that I submit 
to you il that Hena Ganguli should not be 
called a * * * Hena Ganguli having n( t been 
convicted of * * * should net be called a * * * 
simply because thr Police Commissioner of 
the British da^'S has called him a dacoit. 

MR. CHAIRMAN : Please sit  down. 

SHRI A. P. CHATTERJEE : Why don't 
you pull up your own member? It is wrong. 

MR. CHAIRMAN : I would like the hon. 
Members to confine themselves so far as it is 
possibi t within the subject matter of this Call 
ng Attent'on Notice, although it is true tl.atyou 
cannot mention an incident without the 
surrounding circumstances. 

AN HON. MEMBER : Yes,   yes. 

MR. CHAIRMAM : But to mention other 
incidents, ac-use other people and so on will 
lead to unnecessary complication and fhe time 
ol'the House should not betaken on this, 
although the surrounding circumstances would 
be given by the Members. 

**Expunged as ordered by the Chair. 5—2 
R. S.J70 

SHRI BHUPESH GUPTA: I rise on a point 
of order. "Hena Ganguli was a dacoit"—that 
should be expunged. 

SHRI M. PURKAYASTHA (Assam): He 
was not a dacoit. 

SHRI A. P.   CHATTERJEE: How cau. a 
ruling be given on this ? 

 

SHRI A. P. CHATTERJEE: This is not a 
court of law. Nobody is enquiring here. 
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MR. CHAIRMAN : I have already said 
that no  incident can be dissociated   . 

SHRI BHUPESH GUPTA:   Right. 

MR. CHAIRMAN : .. from the surrounding 
circumstances and the circumstances in which 
the incident took place would be mentioned. 
But we have got to ask for clarifications of the 
statement made here. This is not a debate and, 
therefore, only such matters have to be 
mentioned as are necessary as a background 
for a question for clarification. 

SHRI BHUPESH GUPTA : I did not follow 
it. You will consider that the reference  to  
Hena  Ganguli   is  expunged. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) : Mr. Chairman, Mr. Bhupesh Gupta 
has raised a very valid point. On a Calling 
Attention Moiion Mr. A. P. Chatterjee has no 
right to describe a particular person as * * *, 
but according to Mr. Bhupesh Gupla he is a 
known revolutionary. To call him * * * is a 
very objectionable expression. This should be 
expunged from the proceedings. That is No. i. 

Number two is, Mr. Chairman, that you 
should always take some cognisance of the 
behaviour of Mr. A. P.Chatterjee. In one 
question he has twice interrupted. Mr. Roy. Is 
there any method by which an hon. Member 
may be allowed to discharge his duties in  the 
House ? 

SHRI  A. P.        CHATTERJEE:    Do 
not parade yourself as the Solomon of this 
House. We will not allow that position to be 
granted to you. 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, any attempt to disturb the 
proceedings of the House should not be 
allowed. 

MR. CHAIRMAN : I have already 
said  ...   {Interruptions)     Mr. Chatterjee, 
do not interrupt please. I am standing. 

I have already said that I wiH consider the 
question of expunction of the particular word 
from the statement made now. That wiH not 
be reported until I have considered that 
question. So far as the other matter is 
concerned, I am asking Mr. Chatterjee not to 
interrupt but let the proceedings go on. 

***Expunged as ordered by the Chair. 

SHRI S. N. MISHRA (Bihar) : May I make 
one submission. Sir? We have been silent 
spectators while many things are being said 
from the other side of the House, many 
interruptions are being made from the other 
side of the House. Now, we would be failing in 
our duty if we do not bring it to your notice 
that we do not get sufficient protection from 
the Chair when we are being subjected to 
unnecessary interruptions. 

MR. CHAIRMAN : Yes, you have every 
right to point this out to me. 

SHRI A. F. CHATTERJEE: Sir, I rise on   a 
point of order. 

MR. CHAIRMAN   :     What is your 
point of order ? 

SHRI A. P. CHATTERJEE: My point of 
order is this: When a particular Member of this 
House does not shou! as some other people do 
but rises on a specific point of order, can it be 
called an interruption which should be 
prevented? j   want you ruling on   this. 

MR. CHAIRMAN : I am not going into 
these hypothetical questions: there is no point 
of order. 

MR. CHAIRMAN   : Please sit down That 
matter is over.

MR. CHAIRMAN : I have already given 
my ruling on this. I do not want any further 
discussion on this. 



 

MR. CHAIF.A AN : I have already stated 
that I will consider this question of 
expunction. Pease do not delay the business. I   
have already given   my ruling. 

 
SHRI KALYAN ROY : Sir, the police 

said afterwards ihat there is no dacoity 
but dacoities are ' aking place. Now I want 
to know whethe- the Durvan has been 
paid      any     compensation. Secondly, 
have you asked that particular Agent whether 
he got my pai'otection from the police, 
especially after so many dacoities had taken 
plat: and there might be more dacoities aho 
with the help of unlicensed guns? 
Interruptions) Then, Sir, what steps are you 
going to take in connection with the various 
State Bank branches in the i ountry, whether 
you are going to take any precautionary 
measures ? Are you getting enough protection 
from the Police Commissioner who is 
spending much more time in race-courses and 
protecting the Home Minister of West Bengal 
than tack ing the dacoits? 

SHRI P. C. SETHI : Sir, I would answer 
only the points relating to the Statement. One 
question which the Hon. Member has asked is 
whether any suitable compensation will be 
paid to the guard who has been killed. 
Certainly the State Bank would treat the case 
with sympathy and suitable compensation will 
be given in this case. 

Then, Sir, ht has mentioned the amount 
of Rs. 12 lakhs. But I may inform the 
House that  the e were two cases, one 
0n 2nd April,   1969 and the other 01115th 

***Expunged as ordered by the Chair. 

October, ig6g. The first case involved Rs. i 
,90,000 and the second one involved Rs. 
1,12,500. 

SHRI KALYAN ROY : Sir, in view of the 
two robberies in the Grlndlays Bank, did the 
Agent of the Calcutta State Bank take extra 
protection ? Did he take adequate precautions 
? 

SHRI S. N. MISHRA: Sir, I .isc 
on a point of order ? Now this question 
does have law and order implications and 
to my mind this question should have 
legitimately gone to the Ministry of Home 
Affairs. We have again been witness to 
this phenomenon in this House that the 
question which should legitimately go to 
one Ministry is being replied to by another 
Ministiy. I brought this matter to 
your notice the other day when I said that 
a particular question which should have 
properly gone to the Ministry of External 
Affairs was transferred to the Ministry 
of Home Affairs, and the Home Minister 
was not in a position to answer it at all. 
Now naturally the hon. Minister of State 
Tor Finance says that he is not in a position 
to answer some of the questions. I have 
sympathies,  Mr. Chairman,     for  the 
Minister of State for Finance if he is not able 
to answer some questions but you should have 
some kind of sympathy for us to that for no 
fault of ours wa are being subjected to this 
torture, the question is not being answered 
which we have asked with all seriousness. 
This kind of transfer which is illegitimate must 
not be allowed. I would like to have your 
direction in this matter. Othewise, these 
Calling Attention Motions or other questions 
become completely meaningless and futile. I 
would like to have your direction with regard 
to this matter. 

SHRI M. M. DHARIA (Maharashtra): 
Mr.  Chairman, I  would like to submit my 
views on   the point of order raised by Shri S. N.  
Mishra.  I    feel that  the point of order raised 
by Shri    S. N.'   Mishra :>, not proper because 
if tt is a question    of law and order immediately 
Mr. Mishra and his other colleagues would say 
that this House has no right to consider this 
question,    it being a local question   of law and 
order. {Interruption)   I     am not going  to    
yield. Please  sit   down.   Let  me   continue. 
You know that very well.   So    Mr.    Chairman 
this  branch  of the  State  Bank    of India being 
the concern  of the Finance  Ministry this issue 
can legitimately   be raised   here and you were 
right in admitting the Callin I  Attention notice 
in the name of the Finan 
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[Shri M. M. Dharia] 
Ministry, and I feel that the point raised by 
Mr. S. N. Mishra has no validity whatsoever. 

SHRI BHUPESH GUPTA: Mr. Chairman, 
Sir, I stood up to raise a point of order before 
Mr. Dharia. Now let me make these 
submissions. My friend, Mr. Arun Prakash 
Chatterjee, said that looting is not the portfolio 
of the Finance Ministry. {Interruptions) Mr. 
Chatterjee is an eminent lawyer. I am coming 
to that 

MR. CHAIRMAN : This means more time. 

SHRI BHUPESH GUPTA: Let me finish, 
Sir. I speak things with a little humour. Mr. A. 
P. Chatterjee is an eminent lawyer and he 
knows better that looting is the protfolio of 
dacoits. But the State Bank of India, 
fortunately or unfortunately, comes within the 
portfolio of the Finance Ministry of this 
country and hence it is very valid to address 
this Calling-Attention to the Finance Ministry. 
We are concerned with the loss of money as a 
result of the dacoity committed in the State 
Bank, which is under the Ministry of Finance 
according to the Union List. Now on account 
of the loss of money the Ministry of Finance 
has been affected, and the public have been 
affected also. Hence, from that angle this has 
been raised. We do not consider it to be a law 
and order problem. Some people may make out 
that law and o'der has broken down in West 
Bengal completely. I do not agree at all. My 
friend has got a liking for Mr. Chavan and he 
would like him to answer. But Mr. Chavan is a 
cleverer man than he is. 

SHRI S. N. MrSHRA : I know. 

SHRI LOKANATH MISRA (Orissa) : On 
this point of order I want to have my say. 

MR. CHAIRMAN : You also. 

SHRI LOKANATH MISRA : Yes, Sir. 
Since you have allowed other people to speak, 
you will please allow me also to speak. 

MR. CHAIRMAN : At this rate the 
Calling-Attention   may   take two days. 

SHRI LOKANATH MISRA : If you want 
... 

SHRI BHUPESH GUPTA   :  Let the 
Minister for family Planning reply to this 
Calling-Attention. I am ready for it let this 
controversy be settled that way. 

SHRI LOKANATH MISRA : Sir, as a 
matter of procedure I would submit that, in 
cases of points of order, if you allow only the 
gentlemen who raise the points of order and 
not allow anybody else to follow them on the 
same points of order, then nobody would have 
any grievance. But, after that, if you allow one 
or two more and allow no more, then it would 
naturally give rise to a grievance. 

MR. CHAIRMAN : Should there not be a 
reasonable limit to this ? 

SHRI LOKANATH MISRA : Yes, Sir, 
there must be a reasonable limit. But here. . 

MR. CHAIRMAN : All right, now you say 
whatever you want to. 

SHRI LOKANATH MISRA: Now, Sir. the 
point raised by Mr. S. N. Mishra regarding this 
question being put to the Finance Ministry 
may not be quite relevant here, because it is 
collective responsibility. The Prime Minister 
may take the position and say that it is 
collective responsibility and "I might ask 
either Mr. Chavan or Mr. Sethi to reply to it." 
But the point here is this; whosoever replies, 
you as the custodian of the House, Sir, should 
see that the Minister replying replies fully to 
whatever relevant questions are put by the 
Members of the House. There are two points 
involved here. One is relating to Finance and 
the other is relating to Home Affairs. There 
has been made a remark that there is the law 
and order situation also involved along with 
this loss of money from the State Bank of 
India. Between them, Sir, the/ might decide 
who is going to reply to the questions put on 
these two points, and whosoever replies, he 
must give full and convincing replies. 

MR. CHAIRMAN : Yes, I   follow    it. 

SHRI LOKANATH MISRA : You must 
ensure it to us. It is not a question of your 
following it, Sir; no useful purpose would be 
served by your following what I say. We must 
be assured that we shall get the replies that our 
questions deserve, the questions that would be 
put. If that is ensured, then there will be 
absolutely no grievance from   this side. 
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MR. CHAIRMA : I made some 
observations on th I question a few days ago. I 
have called fc r information and I am 
examining the matter, and at the present 
moment I do not think that an occasion has 
arisen when i can be said that the Minister has 
not b< en able to give replies fully. 

SHRI S. N. MISHRA : But he was not in a 
position   to an (wer fully. 

MR. CHAIRMAN : Every Minister, 
however fully equipped, may make a remark 
like this. However fully equipped, it does not 
mean hat the Ministers become omniscient, 
but the question is whether he is reasc laY.y 
giving answers to the questions put to him. 

SHRI S. N. MISHRA : He is not. 

MR. CHAIRMAN : That is what I have to 
decide. 

SHRI A. P. CHATTERJEE : Th" portfolio 
of Mr. Chavan cannot be taken away like this 
in this matter. Is it not an insult to you, Ml. 
Chavan ? You must defend your Minist y. 

SHRI A. G. KULKARNI (Maharashtra) : 
Sir, may I know from the Prime Minister 
whether he dacoity mentioned by the previous 
sj eaker, the hon. Mr. Kalyan Roy, . . . 

SHRI A. P. CHATTERJEE : He has 
become 'honourabl;'   to you ? 

SHRI A. G. KULKARNI : All are 
honourable to me. Now are you not inter-
rupting me ? 

MR. CHAIRMAN : Mr. Chatterjee you 
have got a coriplaint on   that score? 

SHR I A. G. KULKARNI : If he does not 
want to be called honourable, I am not going 
to ca!1 him honourable. If he is not hon. why 
should I call him honourable ? 

(Interruptions) 
MR. CHAIRMAN : Now will you all allow 

the business io go on ? 

SHRI A. G.    KULKARNI  : He is a 
follower of Mao.   So . . . 

MR. CHAIRMAN   : Mr.      Kulkarni, ou 
need not dilati on this please. 

SHRI A. G. KULKARNI : Why is he 
interferring when I am speaking, Sir ? You 
please ask him to keep quiet, Sir. I am 
addressing you only,   not anybody else. 

Through you, Sir, I want to know from the 
Prime Minister whether the dacoities men-
tioned by the previous speaker, my hon col-
league, Mr. Kalyan Roy, . . . (Interruptions) 
Sir,  I would ignore him  now. 

Sir, I would specifically put it to the Prime 
Minister that since this dacoity involves some 
financial loss, some anxiety must be there all 
round. But there is some other angle also to 
this, the side effects. Is the Prime Minister 
aware that the community and the country 
look aghast and feel insecure at such things 
taking place in Bengal, particularly in Calcutta 
? 

(Interruptions) 
SHRI K. P. SUBRAMANIA MENON 

(Kerala) : Only in Bengal ? The day before 
yesterday a young girl was murdered in a I 
Class compartment in Maharashtra. But you 
feel that the life of the girl is nothing. For you 
lakhs of rupees are important. 

SHRI A. G. KULKARNI : I want to know 
whether the Prime Minster is aware of the 
apprehensions of most of the people of the 
countiy, particularly when Mr. AJoy 
Mukherjee, Chief Minister of West Bengal, 
has stated that the United Front would not 
have been voted to power if people would 
have known that every four clays one man 
from the opposition will be killed. 

SHRI BHUPESH GUPTA : On a point of 
order, Sir. Should Maharashtra interfere in the 
internal affairs of West Bengal ? 

SHRI A. P. CHATTERJEE : With their 
Shiv Sena background. 

SHRI  A.   G.     KULKARNI     :   It  is 
Chief Minister AJoy Mukherjee's statement 
that the United Front would not have been 
voted to power in West Bengal had they 
known that every four days they will kill one 
from   the opposition side. 

MR. CHAIRMAN : Now please put your 
question. 

SHRI A. G. KULKARNI : It is the side 
effects of the UF, Sir. Will not the police  
offiicials  there  be  demoralized  by 
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[Shri A. G. Kulkarni] 
their being asked not to interfere with the gheraos 
taking place there ? That is what I want to know. 
Will the Prime Minister and the Minister of Finance 
first assure the people of this country in regard to 
their security problem ? Will they now post the 
military in all the banks, in all the branches of the 
State Bank in Calcutta, because the avowed intention 
of Mr. Jyoti Basu in encouraging these raids on 
banks is to take more money for his party? Is the 
Prime Minister aware of this also? 

SHRI A. P. CHATTERJEE : On a point of order, 
Sir. Here on the floor of this House I am raising a 
serious point of order. On the floor of this very 
House Mr. Kulkarni has made an allegation against 
the Deputy Chief Minister of West Bengal that he is 
having this money looted in order that his party may 
profit by it. These words must be expunged and they 
cannot be allowed to go on record. 

SHRI BHUPESH GUPTA : This is not right; he 
has no right to say all these things. I    strongly 
protest against this. 

{Interruptions) 
Sir, sometimes my Maharashtra friends are off the 
balance. Mr. Kulkarni should express regret. 

SHRI K. P. SUBRAMANIA MENON : It is very 
wrong. 

SHRI A. P. CHATTERJEE : He must withdraw. 

MR. CHAIRMAN : One by one please. 

SHRI A. G. KULKARNI : Sir, may I   say this  ? 
(Interruptions) 

MR. CHAIRMAN : I will call you. 

SHRI BHUPESH GUPTA: Sir, Mr. Kulkarni 
should withdraw. This is not a matter to be left at 
that. Mr. Kulkarni should either withdraw or it 
should be expunged. 

SHRI A. G. KULKARNI : Sir, I am withdrawing 
that if his feeling is hurt by that. The main thing was 
the political implication of a political party killing 
members of other political parties. Sir, it is necessary 
that the military must be placed at the State Bank of 
India offices in West Bengal. 

SHRI BHUPESH GUPTA : Sir, what about your 
ruling? Has the word been withdrawn? Has the 
charge against Mr. Jyoti Basu been withdrawn ? 

MR. CHAIRMAN : He has withdrawn those 
remarks;     that should be enough. 

SHRI BHUPESH GUPTA: That was the most 
scurrilous charge in    the world. 

SHRI BHUPESH GUPTA : Sir, I want your 
ruling. As far as I am concerned I   was charged 
with  dacoity at the 

 

MR.  CHAIRMAN :   Now,  please sit down. 
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age of 15. Here, Sir, any question can be asked but 
an allegation was made here which is to say the 1 
ast . . . 

MR. CHAIRMAN : How does the question arise 
when he has withdrawn ? Mr. Sethi, you novi 
answer Mr. Kulkarni's question. 

SHRI P. C. SETHI : Mr. Kulkarni has aksed 
whether 1 lilitary troops are going to be posted in 
the banks. That is nol feasible. As far as this 
particular branch is concerned, the ] olice pickets 
are there. Sir, every bank h is got its own armed 
guard arrangement and the banks are being looked 
after by those   armed guards. 

SHRI MULKA   GOVINDA   REDDY (Mysore) :   
Sir,   the   Minister of State for Finance   has   not   
answered  some   of  the questions put by    Mr.    
Kalyan   Roy. He had asked, and I   would also like to 
ask, whether the State Bank    of India Agent had 
asked the    Commissioner of   Police ior affording 
protection    for the property of the bank and whether 
the Commissioner of Police did give   ,ny protection. 
In   view of the  fact  that  1 twiessness  is  prevailing 
in tha t State of W est Bengal—many times we have 
discussed this question—and also in view of ihe fact  
hat the Bangla Congress is continuing its a jitation   
and Satyagraha ' against   the  lawle: sness  that  is  
prevailing in    West Bengal,    what steps wo:ikl  the 
Government  of India  take  to  deal    with this 
situation   in    West Bengal   ?    Sir, it may  not  be 
possible for the Minister  of State for Finance to 
answer this question but   the   Home     Minister   
who   is   here, should supplemeiv the answer. 

SHRI P. C. SETHI : As far as the Secretary or 
Treasurer having met the Commissioner of Police is 
concerned, he did meet both the (lommissioner of 
Police and the Home  Secretary. . . 

SHRI KALYAN ROY :   When ? 
SHRI P. C. SETHI : . . .on 14th December, 1969 

and he asked them to look after the matter and 
proceed firmly so that the culprits may be 
apprehended. 

SHRI BANKA BEHARY DAS (Orissa): The 
Minister will agree with me that there is a se-ise of 
inseci rity of life and property in West Bengal . . . 
(interruptions).. .because there is a difference of 
opinion about the definition of a 'revolutionary' and a 
'dacoit' . May I know from the Minister what steps he 
is going to take to safeguard 

the interests of the depositors and also the securities 
in all the branches of the State Bank of India and 
other banks that are being opened in the small towns 
and other places not only in West Bengal but in 
other States also ? May I know whether the banks 
are thinking of shifting the documents to the main 
centres of the banks instead of keeping them in the 
different small branches all over so that those 
documents may be secure ? 

There is some allegation that there might be some 
political motive behind this dacoity and it is possible 
in West Bengal. I am  not accusing any party. 

SHRIK. P. SUBRAMANIA MENON: You are 
discrediting the Government of West Bengal. 

SHRI BANKA BEHARY DAS: It is not a 
question of discrediting the Government because the 
hon. Member knows very well what the Chief 
Minister said about the molestation   of women. 

MR. CHAIRMAN : Where is the question   of 
molestation of women in this ? 

SHRI A. P. CHATTERJEE : The Commission of 
Inquiry into the Rabindra Sarobar incidents has said 
in the Report that this allegation is false and that 
false evidence has been put in to show that women 
have been molested. The women of Bengal are quite 
brave enough to protect themselves. They are not 
womer of the type Mr. Banka Behary Das knows. 

{Interruptions) 
SHRI BANKA BEHARY DAS: Mr-Chairman, 

they may not be women of Orissa, I agree. 

MR. CHAIRMAN : These are all irrelevant 
matters. 

SHRI BANKA BEHARY DAS : What I am saying 
is you will have to depend upon the Police 
Commissioner and the District Magistrates for the 
security of these banks, but the Chief Minister 
himself has said that he cannot rely upon the law and 
order administration because in the case of 
molestation of women the District Magistrate came 
to him and told him that e has been advised not to . 

SHRI A. P. CHATTERJEE  :       How 
does  this  arise  out  of   this  question?  In 

1  that case   I shall have to explain   that the 
1 land and Revenue Minister has said that 
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that particular woman was set up and sLe was 
molested only by her mother-in-law. She was 
deliberately set up by people like Mr.   Banka 
Behary Das. 

(Interruptions) 
SHRI BANKA BEHARY DAS :  I am 

not concerned with anybody else's statement. I 
am concerned with the statement of the Chief 
Minister. 

SHRI A. P. CHATTERJEE : Wc cannot 
allow women to be made political counters by 
people like Mr. Banka Behary Das. 

SHRI MULKA GOVINDA REDDY : If the 
Chief Minister's statement has to be referred, 
there should be no objection. 

SHRI BANKA BEHARY DAS: Sir, how 
can I help if revolutionaries become dacoits in 
this hall ? 

(Interruptions) 
MR. CHAIRMAN : You ask your question. 
SHRI BANKA BEHARY DAS: You just 

hear me. If I say something irrelevant you can 
check me but I do not want to surrender that 
right to check and stop me to any oiher hon. 
Member of this House. 

Now, Mr. Sethi himself must feel secure 
about his own banks. He should himself feel 
secure as far as the branches of the State Bank 
of India are concerned. What special 
precautions is the Government going to take 
knowing full well the situation in West Bengal 
to see that the money of the State Bank of India 
and of other banks is properly secure including 
the securities with them ? May I know whether 
he is evolving any new regulations and rules to 
see that, wherever there is lack of law and order 
to such an extent that it can deteriorate to 
become a fairy land of hooligans and gangsters, 
the State Bank branches are properly secured ? 

SHRI P. C. SETHI : As far as the security of 
the money is concerned, it is not only the State 
Bank but the other nationalised and other banks 
also are concerned. We are interested in the 
security of the deposits ol all the banks and to 
the extent possible the banks themselves do 
keep armed guards, etc. As regards the general 
question of law and order, certainly we will 
have to depend upon the St ate Government and 
the facilities provided by them. 

SHRI K. C. PANDA (Orissa) : It is reported 
in the papers that on that day there was the 
cricket test match in Calcutta and thousands of 
policemen were diverted from the regular places 
to the cricket match. In spite of all this a cons-
table confronted the driver took the licence of 
the driver of the so-called truck which was 
engaged in this dacoity and the driving licence 
was still with the constable when he fled away. 
Will the Minister of Finance please let me know 
if he has got any information about the ante- 
cedents of the so-called driver who was  driving 
the truck? The employees of  especially the 
State Bank of India, which i was nationalised 
long ago, almost all of them, have had to pay a 
certain amount as security, out of their meagre 
salary, by snatching it from the mouth of their 
children. At least they felt secure when they 
were inside the bank so far as their personal 
security and lives were concerned. Here it is 
found that one has been killed and so many have 
been injured and the entire staff feel insecure. 
Will the Minister assure this House how the 
employees of the nationalised banks in future 
will feel secure in view of the insecurity 
prevailing especially in West Bengal due to 
raids, dacoities and all that ? Also, today in the 
paper there is also another incident, but I am not 
referring to it in the House. Near about Asansol 
about a lakh of rupees were with the cashier. He 
was robbed by gangsters and the workers saved 
the money. 

SHRI P. C. SETHI : As I have stated, only 
one person has been arrested so far and the 
investigation and interrogation are in progress. 
I have no information about the lorry driver. 

SHRI SUNDAR MANI PATEL(Orissa): I 
would like to know at what particular time the 
police got the information about the incident 
and at what time the police arrived at the spot. 

SHRI P. C. SETHI : I have not got the 
details with me. About the arrival of the police 
at what time, I do not have the details. 

[Hon. Members stood u/> ] 
MR. CHAIRMAN : Shrimati Lalitha 

Rajagopalan. 
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SHRI P. C. MITRA (Bihar) : This is a 
specific question. I think that the police had 
delayed in coming there and, therefore, the 
Minister should have come prepared with  the 
nnswer. 

MR. CHAIRS IAN :   All  right. 

SHRIMATI    YASHODA       REDDY 
(Andhra Pradesl.) : The hon. Minister has not 
given a a itisfactory and reasonable answer. 
Here is I simple, straightforward and an 
absolutely essential question which was asked 
by a Member. When did the police get the 
information of this dacoity and when did they 
arrive? Even if he was not a Mini'ter, this 
information he should have got and he says T 
do not know'. 

SHRI LOKANATH MISRA : There is an 
important point arising out of this. . . 

SHRIMATI LALITHA (RAJAGOPA-LAN) 
(Tamil Nadu) : Mr. Chairman, on a point of 
order. Y< u called my name. 

MR. CHAIRMAN : There is a point of 
order. 

SHRI LORA MATH MISRA : I have to rise 
on a po nt of order. I would like to know from 
thi hon. Minister whether his Branch Manager 
in Calcutta of the State Bank of India is 
satisfied that the police came to the spot on 
information or intimation immediately and that 
he has nothing to complain. Can he say that ? 
He does not have to say : Ask the police 
official about it. Is tht Manager of the State 
Bank in Calcutta satisfied and has he stated in 
the report which he has submitted to the 
Mini'ter that the police immediately came ? 

MR. CHAIR MAN : I have not called you. 
You are pitting a question. 

SHRI LOKANATH MISRA : That was the 
questio  . 

SHRI S. N. MISHRA : One humble 
submission. I am coming back again to the 
same point that we are struggling with the 
same handicap, the inability of the Minister to 
answer questions in the vital dimensions in 
which they must be answered and the law and 
order aspect of the matter, I must assert,  is of 
vital dimension. 

SHRI   BHUPESH   GUPTA: Law   and 
order is not a question for this House. It is for 
the West Bengal Assembly. Here is a question 
of bank robbery and you biing in law and 
order to malign the West Bengal Government. 
We are not going to put up with it. 

MR. CHAIRMAN : Arc you {going to let us 
proceed with the business? How do we know 
all this? I have already told you that I am 
examining this question of transfer from one 
Ministry to another. {Interruption) Please 
listen. So far as the question of adequacy of 
answers is concerned, that will depend upon 
each particular case. Please, we have to 
remember that this is Calling Attention to a 
matter of urgent public importance and this 
comes suddenly. As I have said, it takes some 
time before full information is received. If it 
had been a case of debate for a case of question 
that would stand apart. The information which 
he has received he has already supplied either 
in response to questions put for clarification or 
in the statement already made. If it is a matter 
of detail, at what time was the police 
information report made and so on, he 
expressed his inability. 

(Interruptions) 

SHRI LOKANATH MISRA : There has 
been a report submitted by the State Bank 
Manager . . . 

MR. CHAIRMAN : Now, please listen to 
him. 

SHRI P. C. SETHI : I would like to submi t 
that a traffic pol ice constable heard these 
shots in the Russell Street and he immediately 
informed the police station and immediately 
on receipt of the information the police 
proceeded to the spot and also started chasing 
the lorry and the other vehicle. 

SHRI SUNDAR MANI PATEL: I wanted 
to know at what particular time the police 
arrived. . . 
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MR. CHAIRMAN : He says 'imme-
iiately'. Then, you say particular time. 
Then, you say minutes, etc. No. This is 
enough.   Shrimati Lalitha  (Rajagopalan). 

SHRIMATI LALITHA (RAJAGO-
PALAN) : Mr. Chairman, at the outset I 
would also like to associate myself with Mt. 
S. N. Mishra in saying that this is not a 
question only of the Finance Ministry. It is 
a question for the Ministry of Home Affairs 
also and for his information I may say! hat I 
had given the calling attention notice only 
to the Minister of Home Affairs. Of course, 
I understand that as far as the State Bank is 
concerned, it is for the Finance Ministry. As 
far as the money is concerned, it is for the 
Finance Ministry, but once a robbery is 
committed, it comes under the police.   So,   
it cannot be . . . 

MR. CHAIRMAN :    That is your view. 
SHRIMATI LALITHA (RAJAGO-

PALAN) : It  is a collective  responsibility. 

MR. CHAIRMAN : Now, please put 
your question. 

SHRIMATI LALITHA (RAJAGO-
PALAN) : In fact, I have prepared my 
question only believing that it is going to be 
put under the Ministry of Home Affairs. I 
saw a news Item . . . 

MR. CHAIRMAN : Please put your 
question. 

SHRIMATI LALITHA (RAJAGO-
PALAN) : Today'- news item says that the 
West Bengal Government has sent to the 
Union Home Ministry a detailed report on 
Friday's daylight robbery in a branch of the 
State Bank of India in Central Calcutta. 
Giving this information to newsmen the 
Deputy Chief Minister, Shri Jyoti Basu, has 
said that the political affiliation of the person 
arrested in connection with the robbery was 
not known. Mr. Chairman, I would like you 
to decide whether it is under the Horn: 
Ministry or the Finance Ministry because 
this is a very important detail, and when a 
question is answered by the Finance 
Ministiy . . . 

MR.   CHAIRMAN   :   You    put   your 
on. 

SHRIMATI LALITHA (RAJAGO-
PALAN) : Mr. Chairman, you allowed so 
many Members to speak so many things. 
Will you please allow me two minutes? 
This question is answered by the Finance 
Minister. I  am prepared to agree to that. 

But when the Finance Minister says that it 
is the collective responsibility of the 
Ministiy of Home Affairs and the Ministry 
of Finance, the Finance Minister as far as 
possible should collect the information. The 
Home Minister also should supplement the 
answers, whichever are given. You cannot 
bifurcate the robbery from the money that is 
taken. You have to give a direction to the 
Government that whenever a question of 
this kind comes, both the Ministers should 
answer the question, or if only one Minister 
partially gives information to the House, in 
that case the other Minister should also 
supplement it some time or other. At the 
same time I would like to know from the 
Finance Minister this. According to the 
statement already made in the Lok Sabha, 
which was repeated here, the robbery 
episode lasted only five minutes. In five 
minutes if they could create so much 
havoc—he says that the bank is guarded 
only by the guards, that they cannot provide 
anything special. 1 would like to know from 
the point of view how they arc going to 
protect the interests of the employees in the 
bank as well as the depositors as well as the 
public in not getting panicky about the 
whole matter, and in what measure they are 
going to see that more strict security guards 
are posted in the respective State Banks of 
different parts of the country so that this 
kind of robbery will not occur again. 

SHRI P. C. SETHI : I have already 
answered this question. 

SHRI A. D. MANI (Madhya Pradesh): 
May I ask the Prime Minister whether in 
view of the uncertain     law and    order 
situation in West Bengal and in view . . . 

SHRI A. P. CHATTERJEE: On the fixed 
schedule of the House the House cannot sit 
after i o'clock. 

MR. CHAIRMAN : No, no. Please sit 
down. 
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MR. CHAIR .IAN : What is the pleasure of 
the I ouse ? Does the House want to continue 
and finish   the item ? 

HON. MEMBERS: Yes. 

SHRI A. P. CHATTERJEE : On a point of 
order. We must close the subject. Everything is 
tojsy turvy. The Minister of State of Finance is 
replying to questions . . . 

MR. CHAIRMAN : There is no point of 
order. 

SHRI BHUPUSH GUPTA : I can 
understand Mr.    Chatterjee . . . 

MR. CHAIRMAN : Please do not 
understand anytl ing. Sit down. 

SHRI JAGDISH CHANDRA DIKSHIT 
(Uttar Pradesh): Yesterday, Mr. Rajnarain 
raised the point that the House could not be. 
continued by Any time after the specified time 
was over. He wanted adjournment of the House 
and it was adjourned. Therefore, this suggest 
:on comes at five minutes pa>' i, attracted by 
the same ruling. 

MR. CHAIRMAN : There is no question of 
ruling . . . 

 
MR. CHAIRMAN : The House has agreed 

to continuation. 
SHRI SUNDAR SlNGH  BHANDARI 

(Rajasthan) : of this Cilling Attention only. 
MR. CHAIR VIAN : I have taken the sense 

of th   H< is< . 

SHRI A. D. MANI : May I ask the Prime 
Minister whether, in view of the faci that many 
robberies had taken place in Calcutta and the 
culprits have not been apprehended, 
Covernment would ask the Home Ministry to 
insist on the posting of the Central Res trve 
Police to safeguard the nationalised banks so 
that the depositors' money may be safeguarded 
? May I ask further wheih;-; apart from any 
investigation that the State Government may be 
conducting in this matter the Central 
Intelligence Bu eau is also conducting an 
investigation because this is a matter 
concerning the State Bank ? 

SHRI P. C SETHI : As far as this particular 
case is concerned, according to my 
information   the State Home Minister 

Shri Jyoti Basu, is said to have given an 
assurance that all possible effort Would be 
made to apprehend the culprits. With regard 
to the other suggestion which the hon. 
Member has made, we shall examine the 
feasibi 1 i ty   of t hat proposal. 
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SHRI P. C. SETHI : The hon. Member has 
asked whether these persons who came there 
car/ied any liteiature or any other article which 
gave an indication about their party affiliation.  
As far as the . . . 

 

SHRI A. P. CHATTERJEE: Will he give 
me a carte blanche ? If I say 'no' will   Mr. 
Rajnarain  agree to sit down ? 

MR. CHAIRMAN : No,   no. Please do not 
take time on   that.
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SHRI A.   P.   CHATTERJEE : On a point 

of order. 
MR.   CHAIRMAN :    No,   no.   There is   

no point of order.   It is open to any 
Minister . . . 

SHRI A. P.  CH \TTERJEE : He cannot say 
that the Home Vtinister says. 

 
SHRI P. C. SETHI : Some leaflets were 

also found in the vehicles. As far as the other 
things are c.Hicerned.. I have already 
answered them. 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
I woul i like to know from the hon. Minister 
whether the ownership of the vehicles used 
has been found out. If it has not been found 
out. I will request the Minister to make 
enquiries from the West  Bengal   
Government  and   make  a 

statement as to the ownership of the vehicles 
used, in whose name the vehicle were 
registered. 

SHRI P. C. SETHI : This is being 
investigated into. 

DR. DEBIPRASAD CHATTO-
PADHYAYA (West Bengal) : Sir, I feel that 
the Home Minister of West Bengal has been 
unnecessarily accused because he is not 
always unkind; he is only unkind to the 
Congress Party and to some constituents of 
the United Front. But he is very kind and even 
liberal to some people, the breakers of law and 
the breakers of the Constitution. And I feel 
sympathy for that Home Minister who is 
being accused here persistently of rigidity. He 
is not always rigid. He is sometimes very kind 
to the dacoits who raid the banks. 

MR. CHAIRMAN : Please put your 
question   now. 

DR.  DEBIPRASAD CHATTOPA- 
DHYAYA : I am coming to the question. Sir, 
you are very kind to some people who are 
very vocal. I may straightway put some 
related matter and circumstantial issues. I am 
only raising some circumstantial issues 
integrally connected. . . . 

MR.  CHAIRMAN   : Please put your 
question. {Interruptions ) Please do not 
interrupt him. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA : Robbery is a very serious thing. 
In itself it would not be so serious but for th" 
fact that here it is a series and the series is 
very long. Already four elements are in the 
series. How many there will be coming in the 
series in the future, we do not know. In 
Gopiballabh-pur in Debra, two Naxalite-
infested thanas in Midnaporc, some 14 people 
have already been killed and the benevolent 
Home Minister of West Bengal has picked up 
some workers of the constituents of the United 
Front from that District. Having that in view, 
the robbery question assumes a special 
significance. 

MR. CHAIRMAN : Put your question, 
please. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA : That is the question I am coming 
to. By presenting the significance and the 
background, I am coming to the question 
which is—is it a fact that some Naxalite 
papers have been   distributed by 
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[Dr. Dcbiprasad Cbattopadhyaya] 
the dacoits? This is the first question. 
Secondly, is it a fact that the arrested man has 
some definite connection not disclosed by the 
police as yet? You have already heard and you 
know that the police are in the fold or in the 
pocket of the West Bengal Home Minister. So 
it seems that man has a definite connection 
with a particular partner of the United Front 
Government. Thirdly, is the hon. Minister 
aware of the report that the dacoits raised also 
Pro-U.F. slogans while raiding the bank 
premises? My first question and the third 
question might seem inconsistent. But it is not 
so. The distribution of Naxalite literature and 
at the same time raising party slogans.. . 

MR. CHAIRMAN : Have you finished? 
DR. DEBIPRASAD CHATTOPA-

DHYAYA : And the fourth question is: Can 
the hon. Minister confirm the hypothesis that 
the distribution of Naxalite leaflets by the 
dacoits was precisely intended only to 
smokescreen their affiliation to some 
adventurist and romantic elements in the 
United Front Government itself ? 
[Interruptions] The issue is serious, not a 
matter of interruption. I do not like that sort of 
interruption. 

MR. CHAIRMAN : Please finish your 
question. 

DR. DEBIPRASAD CHATTOPA-
DHYAYA : This situation .. . 

SHRI A. P. CHATTERJEE: Three 
questions he has already put and now comes 
the fourth question. 

DR. DEBIPRASAD CHATTOPA- 
DHYAYA:   When      Mr. Chatterjee, 
without raising even a question,   has taken 
more of time, I    can take some time. 

The fifth question is very serious because 
now that the banks have been nationalised, the 
safety and security of not only the depositors 
but also the employees rests now squarely in 
the hands of the Government. So I raise a fifth 
question. What concrete measures the 
Government propose to take to provide 
security to the bank employees whose life is 
now in danger because of the self disinte-
grating role of the United Front Government in 
West Bengal ? In the context of that bad, self-
defeating politics in West Bengal, may I know, 
Sir, what security the Central Government 
propose to provide to the bank employees and  
the depositors? 

° limate of self-confidence is to be created 

MR.  CHAIRMAN   :  Is your question 
finished ? 

DR. DEBIPRASAD      CHATTO' 
PADHYAYA :   Self-confidence should be 
restored. 

SHRI P. C. SETHI : As far as political 
affiliation of the person who has been arrested 
is concerned, according to the information 
received by us from the State Government, he 
is not connected with any political party. But 
this thing could not be positively said unless 
the investigations are complete. Similarly, as 
far as details are concerned, they are being 
examined. Investigation is in progress as to 
whether they are connected with some 
political party or not. With regard to the 
general question of security, I have already 
answered. 
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MR.  CHAIRMAN  : What is written in the 
F.I.R, is a matter of detail.    The F.I.R, was 
made immediately after this. 

SHRI S. N. MISHRA : My submission is 
that if you deny information even with regard 
Io such   a matter as has been 
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raised by the hon. Member, I think the purpose 
is completely frustrated. Sir. the F.I.R, must 
have been submitted by the State Bank of 
India unit in Calcutta. The Minister concerned 
is not in a position to say what is the first 
information report lodged with the police. 
This is not something which they have to get 
from another Ministry. It is the State Bank of 
India there  which  must  have  filed  the  
F.I.R. 

MR. CHAIRMAN : Mr. Mokherjee. 

SHRI P.C. SETHI : Sir, I have given al) 
possible information that was available with 
me. Now the hon'ble Member has asked about 
the exact lime of the F.I.R. As I said, Sir, a 
detailed report is awaited from the State 
Government and it would be given only a. 
that time. 

MR.   CHAIRMAN   : Prime   Minister. 

SHRI RAJNARAIN : No other business. 

SHRI S. N. MISHRA : We had agreed 
only to this Calling Attention. There will be 
no other business now. The House must be 
adjourned now. 

SHRI RAJNARAIN : No other business. 
SHRI S. N. MISHRA : We had agreed only 

to this. 

 
SHRl S. N. MISHRA : May I make a 

submission? Sir, the Chair's assurance must 
be honoured. 

MR. CHAIRMAN : I have not given any 
assurance. 

SHRI S. N. MISHRA : No, Sir. Let me 
submit with all humility that you had given 
the assurance that only the Calling Attention 
Motion would be taken up. Now let us 
adjourn. 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan)    :     Kindly    refer     to     the  I 
record.    There you will find that you had 
agreed to   take up only the Galling Atten 
tion Motion. I 

 
SHRI BHUPESH GUPTA : May I ask a 

clarification on the Calling Attention . . . 

 

MR. CHAIRMAN : I want to know the 
wish of the House . . . 

SHRI BHUPESH GUPTA : Will you listen 
to us also or shall we also shout ? I want to 
ask a clarification on this Calling Attention 
Motion under discussion. I sought your 
permission. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : Sir, you had already announced 
that you will take the approval of the House 
Now kindly take the approval of the House 

MR- CHAIRMAN : I want to know the 
pleasure of the House. . . 

SHRI RAJNARAIN : On a point of order.. . 
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SHRI S. N. 1IISHRA : Just refresh your 
mem >ry. I am submitting it gratuitously in 
the ii erest of the smooth performance of the 
p-oceedings of the House. I would not like to 
rise so often. It is 1101 my way. B it I must 
refresh your memory that in mswer to a query 
made by the hon'ble n ember Mr. Bhandari—I 
am making this specific assertion—you said 
that only till the duration of the Calling Atten 
Iion M' tion, we will   sii. . . 

iptions) 

SHRI RAJNARAIN : On a point of order. 

MR. CHAIRMAN : Point of order, one by 
one. 

/terruptions) 

SHRI BHUPFSH GUPTA : Sir, you 
adjourn the Hot Be for ten minutes and come 
here again. 

SHRI BHUP :SH GUPTA   : Sir,  my f 
submission is, ni■• friends do not   like the 1 

statement to be made.    (Interruption) I am j 
not   coming in 1 he way of any statement being   
made   by   any   Minister.    But   all that I 
wanted is, on this Calling Attention Notice, my 
nami1 is not there and I sought : your    
permission  to ask for clarifications. ' After that, 
any Minister can  make any statement he lik< 1. 

I Interruptions) 

SHRI KALY \N ROY : Sir, you had called 
Mr. Pranab Kumar Mokherjec. He should be 
allowed to put his question. 

MR. CHAIRMAN : Please sit down, all of 
you. 

LEADER OF THE HOUSE (SHRI K. K. 
SHAH) : Sir, may I point out Rule 13 of the 
Rules of Procedure which says : 

"Sittings of the Council shall conclude at   
such   hour   as   the   Chairman   may 
dircet." 

{Interruption *) 

SHRI SUNDAR SlNGH BHANDARI r 
Rules will not help. 

SHRI S. N. MISHRA : Please adjourn the  
House. 

SHRI M. M. DHARIA  : Mr. Chairman, I 
want to move a   motion.. . 
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You   should    not work at the dictates of the 
treasury beni 

THE MINISTE* OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Sir, you 
might put the mo ion of Mr. Dharia to vote.    
He has already moved it. 

MR. CHAIRMAN : The motion, is : 
"The   House   shall   conlinuej to work 

without the Lurxh recess." 
SOME HON.  MEMBERS  : No,   ho. 
SOME HON. A JEMBERS : Yes, yes. 
SHRI RAJNARAIN : You are not a 

dictator... 
(Interruptions) 

SOME HON. MEMBERS : No, no. 
SHRI RAJNARAIN : You are not a 

dictator. 
(/;;. eruptions) 

SHRI S. N. MISHRA : Sir, nothing of it 
should be allowed to go ou record. We have to 
protect th<  dignity of the Chair. 

SHRI BHUPESH GUPTA : Sir, what about 
my Calling-Attention? 

SHRI RAJNARAIN : Is it the way ? 

{Interruptions) 
SHRI LOKANATH MISRA : Nothing is 

lost if the Prime Minister makes a statement 
after the lunch hour. 

SOME HON. MEMBERS : No, no. 

MR. CHAIRMAN : I have put the motion 
to the House. I shall take votes on that now. 

SHRI BHUPESH GUPTA : What about 
her statement ? What is that statement ? 

(Inter uptions) 
SHRI S. N. MISHRA : They should not 

insult the Chai . 

SHRI K. K. SH\H : You are insulting the 
Chair.   We art not insulting the Chair. 

(Interruptions) 

 

MR. CHAIRMAN : I have put the motion 
to the House. I want to take votes on tbat now. 

(Interruption) 
SHRI BHUPESH GUPTA : What about the 

Calling Attention ? I am prepared to sit here 
as long as you like me to sit for that. 

 
(Interruption) 

SHRI BHUPESH GUPTA : What about my 
Calling-Attention ? I insist on my right. I am 
prepared to sit as long as you like, Sir. 

(Interruptions) [i>evtta non   

Membtrs rose to sp'.nf.] 
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SHRI BHUPESH GUPTA : Sir, you 
allowed West Bengal to be maligned, the 
United Front to be maligned, the West Bengal 
Government to be maligned. When I want to 
get up in defence of my Government, in 
defence of my Slate, I am not allowed. .. 

(Interruptions) 

MR. CHAIRMAN : I have given an 
opportunity to all sections. 

SHRI BHUPESH GUPTA : Sir, I have not 
violated the discipline of the House. I would 
always like to hear a statement from the Prime 
Minister, good or bad. But. as far as this is 
concerned... 

MR. CHAIRMAN : Please sit down. 

SHRI BHUPESH GUPTA ; What about the 
thing that has happend in Lucknow ? If what 
happend in Lucknow... 

(Interruptions) 

SHRI SUNDAR SINGH BHAND ARI ; 
Sir, whatever Mr. Bhupesh Gupta is saying 
should not go on record It should not go on 
record. 

SHRI K. K. SHAH : Mr. Bhupesh Gupta, 
the motion is being put to vote... 

SHRI BHUPESH GUPTA : But no... 

(Interruptions) 

MR. CHAIRMAN : Mr. Bhupesh Gupta, 
please sit down. 

SHRI BHUPESH GUPTA : We are small 
in number, yes. But we arc certainly entitled 
to ask this. 

MR. CHAIRMAN : You had not protested 
at that time. You had never said anything at 
the close of that item. Please sit down. 

SHRI BHUPESH GUPTA : But have I not 
said . .. 

MR. CHAIRMAN : You are disobeying the 
Chair. I wanted you to sit down. 

 

MR. CHAIRMAN : I cannot call every-
body. 
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(Interrwptions) 

SHRI S. N. MISHRA : No decision. rhere was a 
cleai ruling.    Why don't you 
ask him? 

SHRI BHUPLSH GUPTA : I want a division. It 
wou d be too much for anybody to expect that I 
should be influenced by others. I wa il the Calling 
Attention Motion    to be t; ken up. 

(Int rruptions) 

PAPERS LAID ON THE TABLE 

ANNUAL REPORT AND ACCOUNTS (1968-69) OK 
THE INDIAN QHL CORPORATION LIMITED AND  

RELATED  PAPERS 

THE MINIS! ER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI 1). R. CHAVAN) : Sir, I   beg to lay    en  
the Tabic, under sub- 

section (i) of section 619A of the Companies Act, 
1956, a copy each of the following  papers   :— 

(i) Tenth Annual Report and Accounts of the 
Indian Oil Corporation Limited, Bombay, for the 
year 1968-69, together with the Auditors' Report 
on the Accounts. 

(ii) Review by Government on the working of 
the Corporation. 

[Placed in Librarv. See No. LT-2359/69 for (i) 
and (ii)] 

ANNUAL REPORT AND ACCOUNTS (1968-69) OF   
THE   NATIONAL   COAL  DEVELOPMENT 

CORPORATION LIMITED AND RELATED PAPERS 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND METALS 
(SHRI JAGANNATH RAO) : Sir, I beg to lay on 
the Table, under subsection (1) of section 619A of 
the Companies Act, 1956, a copy each of the follo-
wing  papers (in English and Hindi) :— 

(i) Thirteenth Annual Report and Accounts of 
the National Goal Development Corporation 
Limited, Ranchi, for the year 1968-69, together 
with the Auditors' Report on the Accounts and 
the comments of the Comptroller and Auditor-
General of India thereon. 

(ii) Review bv Government on the working of 
the  Corporation. 

[Placed in Library. See No. LT-2360/69 for  (i)   
and   (ii)] 

LETTER FROM THE   SECRETARY,    DEPARTMENT 
OF COMPANY AFFAIRS, TO SHRI S. P. JAIN 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOPMENT, 
INTERNAL TRADE AND COMPANY AFFAIRS 
(SHRI K. V. RAGHUNATHA REDDY) : Sir, I beg 
to lay on the Table a copy of a letter dated the 3rd 
September, 1969, from the Secretary, Department 
of Company Affairs, to Shri S. P. Jain, in regard to 
Messrs. Bennett Coleman and Company Limited. 

[Placed in Library. See No. LT-2375/69] 

(Interruption) 

MR. CHAIRMAN : Those who are in favour of 
the Mo ion shall stand. 

[AJter taking 1. count]   The   Motion   is 
carried, 

(Ink rruptions) 


